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OP~N COURT 

C 1:: NT R A L A OM I N IS T A AT I V c; T R I BU NA L 

ALLAHABAD BENCH ALLAHABAD. 
I 

Original Application No. 1285 of 2001. 

Thursday this the 13th day of Faburar>: 2003. 

Hon'bla Mr.Justice R.R.K Trivadi, Vice-Chairman. 

Hon'b la Maj Gan KK Srivasta va, Mambar-~. 

Pank al) Kumar 

so n of Sri T. P. Jaiswal, 

Helpi ng Kha las i, 

working under SS .£/T a l e- I, 

Northern Rai l way , 

Allaha ta d. 

•••••••APplicant. 

1 • 

(By Advocatd: Sri K.3. Saxtina) 

Versus . 

The Uni on of India 

throug h tha Ga neral Ma nager, 

Northdrn Railway , 

Baroda Hausa, 

Na w Delhi. 

2 . Tha Divisional Railway Managar, 

Nert hern Railway, 

3. 

Allahab3 d. 

Tha Divisional Parsonnal Off'icar, 

N. Rly. AllahatB d. 

4 . Sri 8.N. Pandey, 

T.C.M N. Railway, 

• 

C/o Ch1 a f Taldphone Inspactor-II (SSC:/?) 

talephones, Northern Railway • 

Alla ha ba d. 

• •••••• Res ponda nts. 

( Sy Ao v oc at e : Sr l H • A • Kum a r ) 
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0 R D E R ------
(et Hon'ble f'tr.Justice R.R.K Trivadi, V.C.) 

~ this O.A. riled undsr section 19 of 

AGninistrativa Tribunals Act 1985, the appl1cant has 

challenged the order dated 24.07.2001,by uhich, applicant 

has bean required to appear in the trade test so that he 

may be promoted as Telecommunication Mechanic Gr.3. The 

applicant has also prayed that the respondents be directed 

not to impose the condition of passing the trade test 

b3 fore promotion. 

2. The subnis:3ions of the laarnad counsal for the 

applicant is that the applicant has alraaay appeared in the 

seldction held on 15.0~.1981, 16.01.1981 and 10.02.1982 
. 

thus he cannot be compallad to appear in the trade test. 

3. we hava considered the sut:Jnission of the learned 

counsal for the applicant. It appears that the appl;..::ant 

fileo writ petition No.2830 of 1984 03 fore tha Hon• ble 

Hi~h Court uhich was transferred to this Tribunal and was 

registered as T.A.No.44 of 1987. The claim of the applicant 

uas for a direction to the respondants to grant promotion 

as Telecanmunication Mechanic. This Tribunal disposed of 

T. A. with rollowing direction: 
• 

"Accordingly, we diract tha respondents to consider 
the casa of th3 applicant also being · the similarly 
place amployaa lika Mr.8.N.Pandey ano others and in 

' 

case any person who was junior to him has b3an promoted, 
or has been appointed as Tela-communication Mechanic 

' I ' 

and has bean given bendfit, the cas e of the applicant 
shall also be considered fairly and justly by the 
administration and he shall also ba givan promotion 
from the dua date to which ha uas antitled to, may 
be notional or otherwise. · Lat this considera t ion be 
done within a period of two months from the data of 
communication of this order. The applicat!i:on is 
disposed of with the above terms. Partias to baar 
their own costs!'. 

• ••••••• 3/-
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4. In pursuE11ce of th3 aforesaio order, the respondents 

have passad impugned order dated 24.07.2001 raquirin~ 

applicant to appear in the trada test so that he may .be 

promoted. From the ord~ r passed by Tribunal dated 

1.1.19:;2 quoted above, it is clear that applicant 1Jas not 

axampted fron at-Jpaaring in the tradd test which is 

nacc3ssary condition for promotion. So the trade test 

held on 15.01.1981, 16.01.1 98 1 and 10.02.1982 cannot ba of 

any avail to the applicant nou after 20 years. 

5. In our opiniun, the raspondants have rightly asKsd 

ths applicant to appear in tha trade test and if the 

applicant is interastad in tha promotion, ha should 

appear and ~~~s tha same. We do not find any good ground 

for interfersnce. Tha O.A. is rej ~cted. 

6 . Thare shall be no order a s i. to costs. 

Vies-Chairman 

Manish/-
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